CENTRAL ADMINISTRATIVE TRIBWIAL, JABALPUR BHICH, JABALPUR

Origina.'!. ﬁgpp;ication No. 238 Of 2004
Japalpur, this the 20th day of April, 2004

Hon'ble Shri M.P. Singh, Vice Chaiman
Hon'ble shri Madn Mohan, Judlicial Member

Sunder Lal Soni, S/0. Shri

Rammulal Soni, dged 64 years,

R/0. 71, LIG Qtrs,. Trimurti Nagar,

Damoh Na&ka, Jabalpur (MP),:

Ex Charge Man Grade-I1I, 506,

Army Base Work Shop, Jabalpure. ese &pplicant

(By Advocate - Shri S.K., Pathak)

Vexrsus

le. Union of India, through
Secretary, Ministry of Defence,
South Block, Neaw Delha..

2. Director General, RIE
Army Hele,, New E'eﬂ_.h_i,'

Recoxqs, Ldl Bagar, _
Secunderabade )

4. Commandent, 506, Army Base
Work Shop, Jabalpur. ees Respondents

O RD .E R (Ora.l)

‘Heard the learned counsel for the applicant,

2e By fi;!.ing this Originaq_ .l'spp]',icationvthe applicant has
sought direction to the respondent No. 4 to grant ACP with
effect from 9.8.1999 as per Annexure A-1 and Annexure A-3. He
has also claimed further relief to direct the respondents to
pay arrears:of enhanced pay with ef;.ect from 9.8.1999 to
31.1.2001, to pay enhanced amount of ledve encashment, to pay
enhénced gratuity and amount of enhanced value of commutation
and to enhance the pension accordingly and pay arrears

thereof, In this connection the applicant has submitted a

Tepresentation dated 21st July, 2003 (Annexure A-2) toithe

¢ (



reSpondents. This representation has been forwarded by the
respondent Noe. 3 to respondent No. 4 to consider his claim for
grant of ACP schane. The respondent No. 4 has not yet taken
any decision on the representation of l’ché gpplicant for grant

of the benefit of ACP sdlane,

3. In the circumstances we deem it appropriate to direct the
respondent NO, 4 to take a decision on the repreSentatJ.onﬂ£ t\A,
dated 21st July, 2003 of the gpplicant for grant of ACP
schene, Dby passing a speaking, detailed and reaSoned order
within a period of three months from the date of receipt of

_ We do so accordingly.
copy of this order LThe applicant is directed to send a copy
of this order alongwith the 04 to the reSpondent No, 4,

within a period of 15 days from the date of recelpt of copy of

this ordere.

4. Accordingly, the Original mppllcatlon stangs disposed
of at the agmission stage J.tse;f,

(Madan Mohan) (1.Pe SIfigh)
Judicial Menber Vice Chaiman
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